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FACTUAL AND ACTION TAKEN REPORT 

 

IN THE MATTER OF OA NO. 55/2024 (CZ) (NONE LAL VISHWAKARMA 

V/SPARIHAR STONE CRUSHER AND OTHERS) IN COMPLIANCE OF 

THE ORDER ISSUED BY HON’BLE NGT, CENTRAL BENCH, BHOPAL 

ON DATED 14/03/2024 

 

DATE OF VISIT: 30/04/2024 

Location: Village Shivrajpur  (Chandranagar),  

District Chhatarpur (M.P.) 

JOINT COMMITTEE CONSISTING OF  

1. Prakhar Singh (I.A.S.), SDM, RajnagarDistt. Chhatarpur, MP.  

2. K.P. Soni, Regional Officer, MP PCB Regional Office, Sagar. 
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FACTUAL AND ACTION TAKEN REPORT IN THE MATTER OF 

“NONE LAL VISHWAKARMA VS PARIHAR STONE CRUSHER.” 

 

Background: 

1. That the present application has been filed by Shri None Lal 

Vishwakarma regarding the violation of Environment (Protection) Act, 1986 

by the Parihar Stone Crusher, Respondent no. 2 in the present case. The 

applicant has stated that blasting is being donethrough illegal methodsof 

boosterblasting which is directly affectingthe houses and the crops are being 

damaged due to dust. blasting is being donethrough illegal methods of booster 

blasting which is directly affectingthe houses and the crops are being damaged 

due to dust. That the applicant has sought closure of the Stone Crushing Unit 

on the basis of environmental norms as the principal relief in his application.  

2. That the Hon’ble NGT vide order dated 14.03.2024 had ordered for a 

joint committee report by directing as follows:  

“7. In view of the seriousness of the matter we constitute a joint Committee 

consisting the following members to visit the site and submit the action taken 

report. 

i.    One Representative from the District Collector Chhatarpur (M.P.) 

ii. One representative from the Madhya Pradesh State Pollution Control 

Board 

8. The committee is directed to visit the place and submit the factual and 

action taken report within six weeks. The State PCB will be the nodal agency 

for coordination and logistic support.” 

 

In compliance of the above order the following representatives were 

appointed to the joint committee in the present case:  

(1) Mr. Prakhar Singh (I.A.S.), SDM, RajnagarDistt. Chhatarpur,  

(2) Mr. K.P. Soni Regional Officer, MP Pollution Control Board Sagar. 

 

The order of appointment ofOIC from District Collector Office, Chattarpur 

dated 21.03.2024 is filed herewith as Annexure A -1.  
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REPORT OF THE COMMITTEE 

3. That in compliance of the Hon’ble NGT order dated 14.03.2024 the joint 

committee visited the site of (1.) M/s. Parihar Stone crusher and (2.) Mining 

site (M/s. AwadheshPratap Singh Parihar)on 30.04.2024. Thepanchnamaof 

the inspection is filed herewith as Annexure A-2.Thephotographsof the 

inspection are filed herewith as Annexure A-3.  

Observations: 
 

4. Along with the members of the joint committee, Shri Amit Mishra Mining 

Officer, Chhatarpur and Shri AniruddhPratap Singh as representative of 

Parihar Stone crusher & mining unit were present during the inspection the 

facts as observed by the committee as follows:  

 

4.1 The Crusher site of M/S. Parihar stone crusher (Kh. No. 205, Rakwa 

0.845 ha. Vill. Shivrajpur Tehsil Rajnagar)& Mining Site of 

AwadheshPratap SinghParihar Mining unit (Kh. No. 220/1, Rakwa 4.0 

ha. Vill. Shivrajpur Tehsil Rajnagar) are just adjacent sites to each other. 

 

4.2  There were following violations found in the crusher /mining unit during 

the visit of the team: 

i. The boundary wall around the crusher unit found damaged and does 

not have adequate height of 12 feet. 

ii. The Vibratory screen of the crusher unit is found not covered 

properly. 

iii. All Conveyer belts of the crusher unit does not provide with water 

sprinklers. 

iv. The fencing provided around the mining lease area does not have 

adequate.  

 

4.3 The distance by the nearby habitation is more than 200 meters from the 

mining lease area & the active mining pit. 
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4.4  Munare were provided around the mining lease area. 

 

4.5 There was no illegal mining was observed during the visit. 

 

4.6  The industry has informed that that the blasting is carried out as per the 

DGMS Norms.  

 

5. The joint committee has taken the following actions:  

 

5.1 The Regional Officer MP PCB, Sagar had issued Show Cause Notice 

under section 31A of Air (Prevention and control of Pollution) Act 1981 

vide letter no. 510 dated 13.05.2024 for violation consent conditions and 

inadequate pollution control measures by the Parihar Stone Crusher in the 

present case. The Show Cause Notice dated 13.05.2024 is filed herewith 

as Annexure A -4.  

 

5.2 The Parihar Stone Crusher had submitted its reply to the show cause 

notice on dated 30.05.2024 and the copy of this reply is filed herewith as 

Annexure A-5. In this reply the respondent no.2 had annexed the photos 

depicting compliance and the copy of the CTO granted under Water 

(Prevention and Control of Pollution) Act, 1974 and Air (Prevention and 

Control of Pollution)Act, 1981. The Parihar Stone crusher has valid CTO 

for the Stone Crusher and Shri Awedesh Pratap Singh Parihar has CTO 

for mining lease.  

 

5.3 The compliance as submitted by Parihar Stone Crusher through his reply 

dated 30.05.2024 was verified by the Regional Officer of the MP PCB 

during the revisit of the site on dated 03.07.2024.During the revisit the 

compliances were not found satisfactory. The inspection dated 

30.04.2024 clearly depicted the violation of CTO consent and operation 

of the Parihar Stone crusher unit without adequate pollution control 

measures. Further the Parihar Stone crusher had without any consent 
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